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ORDER

PER K.N. CHARY, JM:

Challenging the order dated 17.10.2016 in Appeal No.

344/2015-16 passed by the learned Commissioner of Income-

Tax (Appeals)-19, New Delhi, in the case of Shri Lalit Kumar

(assessee) for the assessment year 2008-09, Revenue preferred

this appeal.

2. It could be seen from the record that the learned CIT(A) has

recorded a finding that the assessment was annulled by him vide

17.10.2016 in Appeal No. 343/2015-16 and,

order dated




ITA No. 955/Del./ 2017

therefore, the penalty does not survive. There is no dispute by the
Revenue as to the annulment of the assessment by the learned
CIT(A) or that the very reason forming basis for the penalty
stands deleted. We, therefore, do not find any illegality or
infirmity in the findings of the learned CIT(A). The appeal of the
Revenue stands dismissed.
3. In the result, the appeal of the Revenue is dismissed.

The above order is pronounced in the Open Court
immediately after hearing over Virtual Court is complete on this
day of 25t January, 2021.
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